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, Central Administretive Tribunal
\ Principal Bench:i New Delhi.
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Régn.No.OApl72/90 .~ Date of Decision 3451990,
Shri Anand Singh e «os Applicant.
: VS ‘
Uﬁion of India & Ors’ . ‘..-.RQSandentS;
For the applicant © ve..Shri S.K.Gupta,
i ~ Advocate,
'Fér the reépondeﬁts | eeee Mrse. Raj Kumari Chopra,
| Advocate.

|
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CORAM: Hon'ble Shri T.S. Oberoi, Member(Judicial)
Hont'ble. Shri I.K.Rasgotra, Member (Administrative).

JUDGEMENT (ORAL)

~ {Delivered by Hon'ble Shri T,.%,Oberoi)
Heard the learnmed counsel for both the pé;tieé.
The learned‘cdunsel for the applicant informed us that on
issue of afnotice,inipursuance'oflth;s'court's order,passed
on 2nd February,1990, the applicant has received a cémmuniCation
dated 26th February,l1990, from the respondenté, and alonéwith

it, a statement of,accounts concerning his G.P.F. deductions

.and payments etc., in respect thereof. The grievance now left

with is that no interest on the amount of Rs,1709/-, paid to

the applicant, sometimes in 1987, has been paid to him and

aLso that, there are certaln anamolles, on . the debit side, of
the statement, sent by the respondents.

2; -~ We have alsoheard the learned counsel for the reSpondents
wno pointed out that, as is ev1dent from t1e perusal of the
sgatement,referred to by the learned counsel for the applicant,
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he has received the amount of Rs.l709/- as far back as in

* Agrii, 1987 aad,'thereafter, no representation has ever been

] méde by him, to the respondents, in fhis respect, and therefore,
'tae queStlon of llmltatlon would also be 1nvolved in thls casey
‘3. We have considered tne rival contentions, as\orleriy

mentioned aboves Since, a reply has been received by the

applicant from the respondents together with statement of

aqcounts,‘it would be advisdble for the applicant, if he scans
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the said statement 1n reSpect of recelpts etcqi, and makes
a proper reference/representaulon to the concerned
respondents, -and, in case he still feels aggrieved, he may -
move a fresh application before the Tribunals With these
directions, the application is disposed of without any
order as to costse
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